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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 
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Application No 	 of 1-992QJYb 

Applicant (s)'_Q11/ 	 Respondent (s)..(L/DAJ'/T\ ..... ........... 

Advocate for Applicant (s).J ..... Advocate for Respondent (s)..'  

NOTES OF THE REGISTRY J 	ORDERS OF THE TRIBUNAL 

1.0rder dt. 7-11-200c. 

jyèfect pointed out by che RegistL 

is ianored.Let the CA be relistered. Seen the 

petition. FleaLd learned cOUnsel for the applican,. 

Issue notice 	the ReSkCfldtS reci1 rig them 

to file CCUfltt within four weeks from thr, date 

of receipt of noticc.journed to 	4. 

viian 

Member (Judicial) 

Di', 23,2.2001, 

It is S 	ited by learned Counsel for 

the petitine 	hd. A?al that. he dOes no 

to putsue the C,!.,as he has got the re1ef 

lrc1 ii the hnd of the Dej,, artrrenta. 

?j.tesIje has 	vc the memo in hi 

conntjon,pe have heard Mr..(,M&lick On cch1f 

of Re andents' counsel Shd A,K.BOSe also. 
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as not Deiflg ress. 
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